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Theugh the application is no 
filed in prescribed forri. -All th 
particulars are given. Hence not 
withstanding the fact that the 
application is not in prescribed 
forrn. Tt is order to be register d. 

It is the case of the applica 
that during the freedom movement 
he was sentenced and had suffered 
imprisonment. He further claims 
that he is entitled to political 
pension under the scheme framed 
by the Government for grant of 
such pension to the freedom fight 
who had suffered imprison nt. 
He further clairs that though his 
case was recommended for gLant of 
pension by the Departrent of 
Personnel and Administrative 
Reforms, Government of Karnataka. 
The same was refused to be grante 
by the Government of India. 
Therefore he filed the applicatio 

I:rorn the averrmnts made by tn 
application if it is clear that 
the applicant is not public serva 
"ithin the meaning of Administrat 
Tribunals Act. He is claiming 
pension under a separate scheme 
framed by the Government for 
grant of pension to freedon fight 
who had suffered imprisonment. 
In view of these facts the 
TrihUnalhas no jurisdiction to 
entertain the application. The 
grievance vas made by the 
apolicent in this application doe-
not pertain to the service matter 
and is notn application for 
redressal of grievances in 
relation to Service Rules. The 
apolication therefore does not 
form secty within Section 14 
of the Act. 
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Orders of Tribunal 	 S 
This application be poste 

before Bench (Court Hall No. 
1) on 19.1.1987 for hearing 
on the question of jurisdic-
tion and admission. - 

(VENKTASH P4 
REGI STRA1 
1 	1 . . 87 
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Yn. 17 of 1997 KSP(vc/Ps(r1 
i. .iT57, 

In this apolication made U/s 19 of 

th: 	miniatrativ Tribunals Pct, 1P95 

('the Act.'), the applicant has snt,, ht 

for a r!jrectic'n to the respondent to 

sanction him pnlitical pension. 

The applicant claims to he a poll—

tical sufferer and is therefore entifled 

fcr political pension under a Scheme 

framed by the Government of India. His 

apolicatinn for or:nt of political pen—

ni-n has been relocted.  Hence he has 

rv'nachod tis Tribunal for mile fl 

un or the Act. 

hri H,'.. MuHalappz,, I mod counsel 

for the anplicr3nt, contends that 1he 

olnim made by the applicant, falls within 

tho meaninq of' the term Isorvice matters' 

nccurrinn in Section 3(q) of the Mct, 

therefore this Tribunal is compatsnt 

b0 ad - :dicats the claim and erant relief. 

a have care fully oxamined Sec.3(q) 

and other related provisions. Soc.3(q) 

err'] othar related proviaicne confer 

jurisdiction (in this Tribunal in respect 

of service matters of Control 9ousrnmant 

rrinvnns and n:t in respect of claims 

for political pensions that are renula—

trH by CXCCL!t1V5J orders made by the 

'vernmnnt. ]e have, there fore, no doutt 

that this Tribunal has no lorisdiction 

to adjudicate the claim made by the 

Hilcant, undar the Act. 
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